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Crash of Pallala FIyln, Club P~ 

2181. Shrl Vishwa Nath Pandey: 
Shrl Onkar Lal Berwa: 
Shrl Omkar Singh: 
Shrl J1ukam Chand 

Kachhavalya: 

Will the Minister of Transport, 
Aviation, Shlppin, and Tourism be 
pleased to state: 

(a) whether It Is 8 fact th.t two oc-
CUpants of a Paliala Flying Club plnne 
(Jullundur) were killed when it 
caught fire in mid·air and cr.sh~ct to 
the ground on the 2nd March, 1:;58 
at Phagwara; and 

(b) if so, the causes of the accident? 

The Minister of Transport. Aviation, 
Sbjpping and Tourism (Shrl Sanjiva 
Reddy): (a) Yes, Sir. Two ncc:up"nt~ 
of the Paliala Aviation C uh a;rcr.lt 
were killed when their plano c 'ashed 
and caught fire on 2nd Ma!ch, 1966 at 
Phagwara. 

(b) The accident II under im'estira-
tion. 

Air india Employees 

%18%. Shrl Kisben Pattn:lyak: 
Shrl Madhu Llmaye: 

Will the Minister of Transport, 
Avlatlcn, Shipp in, an:! Tourl.. b. 
pleased to state: 

(a) Whether Government h"':e re-
reived the award of the ~alh"al 
lndustrial Tribunal in the cnse of !'.ir 
India Employees; 

(b) whether the work-to-rule prac-
tice adopted by the employees hal 
anything to do with the delay in 
8ubmitting the award on the abrupt 
breaking ofT of direct nellotiations 
with the Union; 

(c) the efTect of this practice on tho 
flight schedules; and 

(d) the losses sus~ained lUI a result 
thereof? 

The MInister of Transport, Avlatlea, 
Shlppin, and Tou,1sm (Shrl SaD,jiva 
Reddy): (al Yes, SIr. 

(b) No, Sir. 

(c) and (d). There have bel!ll del.,. 
10 flights on account of 'work to Rule' 
and 'work to trade' practices adopt •• 
by a section of employees belongin, 
to the. Air Corporation Employes 
Union. 

These delays to flights did not cause 
any serious loss of revenue by they 
resulted in considerable inconveniene .. 
to passengers and loss of goodwill and 
dlVer&On of traffic, 

Bye-Elections 

2183. Dr, Ram Manohu Lobla: 
Shrl Madhu Limaye: 
Shrl Klshen Pattnayak: 
Sh·1 Har! Vishnu Kamath: 
Shrl Yashpal Singh: 
Shrl D. C. Sharma: 

Will th~ Minister of Law be pleased 
to slate: 

(a) whet!ler It is a fact that the 
Election Commission have tentatively 
de:ided not to hold bye-elecllons; 

(b) if so, th~ reasons for this decl-
,Ion as conveyed to Government by the 
Election Ccmmislion; and 

(c) whelher thece is "ny likelihood 
cf reconsideration of this d~cision7 

Th' MInister of State In the MinIs-
trv of Law (Sllrl C. R. PnttabbJ 
Rlman): (a) to (c). On the 17th Sep-
tember. 1965 the Election Comr.,i",,,n 
issue1 a Press Note postponing the 
holding of bye-elections to the Lok 
Sabha and the State Legislative As-
sunblies. Thcreafter. the rGovern-
m"nt is not aware of -any decision, ten-
tative or otherwise, having been takeD 
by the Election Commission in t~ 
behalf. 

12.15 hi'll. 

MOTIONS FOR ADJOURNMENT 

DISTURBANCElil m DEIJII 

Mr. Speaker: Now, J have got ~ 
Adjournment Motions and 18 Call1n& 




